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CENTRAL ELECTRICITY REGULATORY COMMISSION 
NEW DELHI 

 
Petition No. 832/TT/2025 

 
Subject    : Petition under Section 62 read with Sections 79(1)(c) and (d) 

of the Electricity Act, 2003, read with Regulation 15(1)(a) of the 
Central Electricity Regulatory Commission (Conduct of 
Business) Regulations, 2023, the applicable provisions of the 
Central Electricity Regulatory Commission (Terms and 
Condition of Tariff Regulations), 2024 for determination of 
transmission tariff for the period from COD to 31.3.2029 for 
Supply and Installation of OPGW on existing 400 kV Koldam – 
Ludhiana (PG) line which is to be LILO-ed at 400 kV Ropar 
(PSTCL) (150 km).  

    
 

Petitioner        : Parbati Koldam Transmission Company Limited (PKTCL)  
 
Respondents       : Central Transmission Utility of India Limited (CTUIL) and 

Others 
 
Date of Hearing    : 17.2.2026 
 
Coram        : Shri Jishnu Barua, Chairperson 
   Shri Ramesh Babu V., Member 

Shri Harish Dudani, Member 
 
Parties Present   : Shri Venkatesh, Advocate, PKTCL 
 Shri Ashutosh Srivastava, Advocate, PKTCL 
 Ms. Manu Tiwari, Advocate, PKTCL 
 Ms. Ananya Dutta, Advocate, PKTCL 
 
 

Record of Proceedings 
 
 The matter was heard through virtual hearing. 
 
2. At the outset, the learned counsel for the Petitioner submitted that the 
information sought through the RoP dated 20.1.2026 has been furnished by the 
Petitioner vide affidavit dated 9.2.2026. He further submitted that none of the 
Respondents has filed a reply despite notice. 
 
3.  After the hearing, the Commission directed the Respondents to file their 
respective replies, if any, within two weeks, with an advance copy to the Petitioner, 
who may file its rejoinder, if any, within one week thereafter.  
 
4. The Commission further directed the Petitioner to submit the following 
information, on an affidavit, with a copy to the Respondents, within one week: 
    



   

RoP in Petition No. 832/TT/2025         Page 2 of 2 

a) Investment Approval (IA) and supporting documents in respect of the cost 
of Rs. 1071 lakh, approved by the Petitioner; 

b) Copy of Form-12; 
c) Quarter-wise expenditure statement for the purpose of calculating Notional 

IDC and re-submission of the NIDC statement accordingly; and 
d) Copy of the ITR-6 for FY 2024-25. 

 
5.  Subject to the above, the Commission reserved the matter for orders.  
  

By order of the Commission 

  sd/- 
(T. D. Pant) 

Joint Chief (Law) 

 

 


